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THE PARSI MARRIAGE AND
DIVORCE (AMENDMENT) BILL.
1986

THE DEPUTY CHAIRMAN: Now,

before we take up the statement by -

the Foreign Affajrs Ministery we will
dispose of one very small formal item,
that is regarding the Parsi Marriage
and Divorce (Amendment) Bill, 1986.
Mr. Bhardwaj. :

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H. R. BHARDWAJ): Madam,
I beg t0 move for leave to introduce
a Bill further to ameng the Parsi
Marriage and Divorce Act, 1936.

The question was put and the mo-
tion was adopted.

SHRI H. R. BHARDWAJ,; Sir. [ in-
troduce the Bill. ~

STATEMENT BY MINISTER

Re. Rilatera]l discussions at SAARC
meeting in Bangalore -

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI NARAYAN DATT
TIWARI): Hon’ble Members will re-
call the statemient’ by FPM on

19 November regarding the out-
come of - the Second SAARC
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Summit hEId in Bangalore. In addi-
tion to the meetings which were held
in the context of SAARC, Prime
Minister also exchanged views with
other Headg of State/Government in
Bangalore as well as during the re-
treat at Nandj Hills. I hag separate
bilateral discussions with Foreign
Ministerg from the other SAARC
countries,

In discussiong with the Prime Minis-
ter of Pakistan a serious concern on
their nuclear weapon Dbrogramme, as-
sisiance to terroristg and theip arms
build-up was conveyed, Consequent
to the meeting between Prime Minis-
ter and the Prime Minister of
Pakistan, it was agreed that the two
countfries woulq work out detailed
measures of cooperation jin control-
ling illicit crossing drug trafficking,
smuggling ang terrorism along the
border. A meeting of the concerned
officials of the two Ggvernment at
the level of Secretary to Government
would be helq at Lahore in the first
week of December, 1986 for thig pur-
pose, It wag also agreed that the
Foreign Secretary would visit Islama-
bad before the end of the year to
continue discussiong with his Pakis-
tanj counterpart on various aspectg of
the normalisation process. Thig agree-
ments, notwithstanding the geries of
negative steps taken by Pakistan, re-
flects India’s earnestness in promoting
the normalisation of relations bet-
ween our two countries, Prime Minis-
the Junejo assured our Prime Minister
that the tria] of hijackers would be
expedited. We look forwarg to con-
crete manifestationg of Pakistan’s re-
cognition of our vital concerns. Thig
would facilitate the process of nor-
malisation of relations.

Prime Minister also held extensive
discussions with the President of Sri
Lanka, Mr. J. R. Jayewardene, The
Chief Minister of Tamil Nadu was
present in Bangalore and had consyl-
tationg with out Prime Minister. Dur-
ing the discussions it wag reafirmed
once again that the resolution of the
ethnic problem in Sri Lanka must ba



269 Stitement by

founq on the basis of a negotiated
pogiuoal settlement without compro-
mising the unity and territorial in-
tegrity of Sri Lanka. It was also
agreed that every effort will be maae,
within the limits of the Sri Lankan
Constitution, to improve/modify the
latest set of proposalg to try and meet
Tamil aspirations to the maximum
extent possible, These refer especial-
ly to the question of link-age the
powers of the Governors, the ques-
tion of law and order ete. Discussions
were continued in Bangalore ‘on
November 18 between the Sri Lankan
Foneig~n Minister Mr. A.C.S. Hameed,
ang the Indian Jelegation consisting
of Minister of State Shri K. Natwar
Singh ang the Minister of State for
Internal Security Shri P. Chidamba-
ram. The package of proposals was
discussed further on November 19,
when Mr. Hameed visited Delhi for
a day. Since thig draft was consider-
ed two days back on Saturday, only
yesterday night my colleagues, Shri
K. Natwar Singh, ang the Minister
of State, Shri P. Chidambaram, have
flown to Colombo and are having dis-
cussion with President Jayewardene
thig afternoon. They will be coming
back late tonight. The response of the
Sri Lankan Government in this re-
gard is expected to be conveyed
shortly.

In Prime Minister’s discussions with
the President of Bangladesh, there
wag g general review of developments
in the bilateral relationg between the
two countrieg since President Ershad’s
visit {o India in July, 1986, It was
decided to extend the mandate of the
Indo-Bangladesh Joint Committee on
River Waterg by another six months,
namely, upto 21st May, 1986. It was
recognised that the work of the Joint
Committee of Exprets had bheen car-
ried out a2t much to> slow a pace and
this should be completed in g time
bound programme.

The Prime Minister had a warm
ang friendly meeting with the King
of Bhutan during the course of which
there wag an exchange if views on
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bilateral and international issues of
mutual concern, Prime Minister's tete-
a-tete with the King of Nepal was
held in a cordial atmosphere and
contributed to closer understanding
and friendship between the two coun-
tries. Prime Minister’s talks with the
President of Maldives gave the oppor-
tunity of reviewing progresg in our
biiateral cooperation since Prime
Minister’s visit to Male in February
and also on matters relating to
SAARC. The discussions with the
Heagy of State of Bhutan, Nepa! and
Maldives helped to enlarge the areas
of mutual understanding and to fur-
ther strengthen the traditional friend-
1y ties that exist between Indig and
these countries.

THE DEPUTY CHAIRMAN: Clari-
fications by Shri M. S. Gurupada-
swamy.

SHRI M. S. GURUPADASWAMY:
(Karnataka): The meeting of the
Head, of Governments is always wel-
come.~ In ghat sense I look at the meet-
ing of the seven Heads of (Govern-
mentg of South Asia in Bangalore.

It was a good decision that the
SAARC Summit hag taken to estab-
lish institutional infrastructure  for
future conduct of activities of SAARC
Tt was a positive step. It was 'c}lso a
positive step that all the vital 1s.su?s
concerning thig region will be periodi-
cally reviewed and decisions taken.

The atmosphere when the SAARC
meeting was held at Bangalore was
not very conducive and I had my own
apprehensions about its outcome be-
cause there were differences between
various Governments in respect of
vital matterg which could divide the
SAARC community. However, it was
pleasing that the Heads of Goverr.x-
ments had been able to maint'fxin this
semblance of unity of this region a_nd
~reated a kind of atmosphere which
was necessary to reduce ecrimony
controversy, and disputes which are
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[Shri M, R. Gurupadaswamy].
there. Having said this, may I say that
vital issues have noy been setiled at
the SAARC meeting. I mean the bila-
tera]l issues. The ethnic issue on Sri
Lanka remaing intractable and the
so~calleg goeg officeg of the Govern-
ment of India have not taken ug far
enough to bring about settlement on
this very vital question. Now, the
representativeg of the Government of
India; have gone to Colombo, I do not
know what message they are going
to bring here. But my fears are after
the SAARC meeting, the Government
of Sri Lanka has not changed its
stanee towardg the ethnie minorities.
Th_ey are indulging in ivelence, ter-
rorism, uprooting of innocent Tamili.
ans killing of people and they have not
shown any sign of trying to under.
stand the gituation, the psychology of
the Tamilians. The have not given any
proof that they are very keen in set-
tling this controversial matter., Sir,
in this context may I ask the Minis-
ter what were the new proposals
given by the Sri Lankan Government?
What were the newness of it? I would
like to know it, because in the state-
ment he hag said categorically that
nothing will be done to disturb the
- Constitution of the Sri Lanka. What
are the new thingg that he Thas'
brought up? I would like: the Minister
to throw some light on this.

THB DEPUTY CHAIRMAN: I would
request the hon. Memberg to he very
brief in seeking their clarifications,
because there are about 10 or 12
Memberg who wanteg to seek clarifi-
catior .

SHRI M. S, GURUPADASWAMY:
1 will be grief. T would like to know
what are the new proposals that he
has bmught Up hfﬁl‘e the Sri Il.anka
Government?

Next, Madam, about Pakistan. It is
infortunate that the President of
Pakistan did not eome to Bangalore.
He has gsent his Prime Minister. I
have no quarrel. I do not want to
make any comments, but if the presi-
dent had been there it would have
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been more useful, profitable to diseuss
with him about the varieus things
that are dividing this country =nd
Pakistan. For example, the terrerism
in the border areas, the training that
is being given by the Pakistan Govern.
ment and the rest of it. So I weuld
like to know whether any change is:
taking place in the approach the mood
of pakistan affexr SAARC meeling? I
would like to know whether Pakistan
has conceded that they were not
harbouring any terrorists or giving
any training to the terrorists? I
would also like to know whether the
Government of Pakistan hag -assured
us about the nuclear weapons, In
what way the Government of India
would like Pakistan.to assure in this
vital matter and in respect of supply
of gophisticated arms by America to
Pakistan? How the Government of
India loak at this gquestion? that is
the reaction of the ‘Government of
Pakistan? (Time bell rings) I would
iike my hon. friend to throw some

light on two or three vital matters
which I have raised, .
SHRI CHITTA BASU (West Ben-

gal): Madam Deputy Chairman, I
want to seek g clarification pointedly
on three aspects. of the statemens.
The first point is Indo-Pak relations.
Now, from the statement, it appears
that the Government have been shift-
ing assessment regarding the bilateral

. relationg between India ang Pakistan

as for example, the Brime Minister
wag on record to say that the
relations between India and- Pakistan
of late have not improved but
deteriorated and = on the basis
of +¢hat statement, I presume
the Government of India ¢hoose to
postpone the visit of our Prime
Minister to Pakistan which was itself
kept long pending. Now on this point,
may I know whether during the
Bangalore session of SAARC or after
the bilateral talks betwetn the Foreign
Ministers of the two countriez, the
Government hag eome to a eenclusion
that there has been a reverse direction.
of the Indo-Pak relationg and whether
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the situation has improved insiead of
deteriorating as mentioned by the
Prime "Minister? Secondly, in  this
connection, whether it is also not the
fact that Pakistan sought to raise cert-
ain billateral issues on the forum of
SAARC and also beyond the forum
of SAARC which has contributed_ ac-
cording to me, to the further souring
of relations? Would the hon. Minis-
ter clarify the position and the Gov-
ernment assessment in that regard?

My second point relates to the deve-
lopment or rather extension of
mandate of Indo-Bangladesh Joint
Committee on River by another six
months. Madam, the House is quite
aware that the gharing of Ganga water
between India and Bangladegh has all
along been considered to be strictly,
exclusively a bilateral issue, Now,
of late, the Government decision has
taken it to such a position that Nepal
hag also been involved thereby trans-
forming a bilateral issue into a trila-
teral issue and as far as we can
understand the world situation, many
foreign coutries are also interested in
the matter of managing the waterg of
the Ganga because of their own inter-
ests. That is there is every possibility
of inernationalisation of the dispute
regarding the Ganga water between
Bangladesh and India, As a matter of
fact, Bangladesh has sought for the
internationalisation of the dispute.
(Interruption).

THE DEPUTY CHAIRMAN: Please
come to your third point soon.

SHRI CHITTA BASU: My second
point is why_ under what circumstan-
ces,, on whose advice and on what re-
ference this Indo-Bangladesh bipartite
issue hag been eonverted into a trila-
tral issue with the potential of being
an international issue? Whether the
hon. Minister is in a positicn to
clarify it?

My third point is Mr. Chidambaram,
whose name hag also been men-
tioned.. he is on record to say in
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Madras that the proposal, which has
lately emerged after SAARC Qiscus-
sions and discussion with you and
Mr. Hamid, is of improved variety.
I do not know whether he is in a posi-
tion to tell the House and take the
House into confidence as to what is
that improvement in the package
proposal?

Lastly, I would like to know whether
the Government of India Woulc_i be
continuing to adhere to the stand for
a political solution of the Sri Lankan
ethnic problem. All militants groups
of Sri Lanka should be associated
before finalising the package proposal.

SHRI V. GOPALSAMY (Tamil
Nadu): Madam Deputy Chairman, at
the very outset, I. condemn the
vacilating oscillating and bungling
policy of this Government to.
wards the ethnic problem of Tamils
in Sri Lanka: You have com-
pletel deviated from the poliey
adopted by Mrs. Indira Gandhi,
which was stated by one other than
the President of Sri Lanka, Mr.
Jayewardene, when he gave a prese
interview to India Today some months
back. The other day when the
Prime Minister made a statement, I
sought a clarification about the pro-
posals which were stated by the Prime
Minister to be good, that is; frag-
menting the eastern province into
three parts, which has not at all been
accepted either by the militants or
by the moderates, even by the TULF.
Under the guise of negotiations, when
they were brought to Thimpu and
when they were continuing the talks,
the Tamils o/ Sri Lanka have been
continuously attacked. Even today
Tamils in Sri Lanka face attacks,
shelling from the sea, strafing from
war-planes and also ground  attack.
They have been thrown into the death
arena of annihilation and decimation
by the blood-thirsty regime of Sri
Lanka. When the blood of Tamils is
flowing in parts of Jaffna, you have
shaken bhands with the head of the
racist regime whose hands are taint-
ed with the blood of Tamils.
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[Shri V., Gopalsamy]

Mr. Foreign Minister, the visit of
Chaim Herzog from Israel was kept a
tota]l secret. You have been conti-
nuously hoodwinked. Thig Govern-
ment has been continuously hood-
winked and deceived by the Sri Lan-
kan Government. Mr, Chaim Herzog
from Israel has visited Sri Lanka.
Also they have opened a Special In-
terests Section attached to the US
Embussy. They are going to have a
full-fledged diplomatic mission. Pa-
kistan pilots are operating war-planes
to kil] our people there. And Sri
Lankj ig getting arms from the racist
Tegime of Pretoria clandestinely.
Even after all these happenings, you
are playing into the hands of the
racist regime there. What for? To
boost up the image of your Prime Mi-
nister ag if you are trying to get suc-
cess in the accord or something like
that. (Interruptions) Yes, I have got
the right 1o say it. (Interruptions)
I am not yielding. I have got every
right to express my view. This is a
democratic forum. (Interruptions) I
am not yielding. You cannot pressu-
rise me or browbeat me. Madam,
this is a very pertinent question. You
wish to-have friendship with Sri
Lanka at the cost of Tamils., That is
why I ask why you stated that the

proposalg were good, which have been

totally rejected, by the Tamils. At
the same time, Madam Mr. Jaye-
wardene has declared, “Thig is _the
‘last opportunity I am giving. Unless
you accept these proposals, you will
face war.” “There will be war”, he
hag declared. Then Le came to Ban-
galore, and you said the proposals
were good. Your High Commissio-
ner hag also said that the proposals
are good. Why are you pressurising
the Tamils? Why are You black-
mailing them? (Time bell rings) I
would only take two more minutes.
Mr. Foreign Minister, I would like
to get a categorical, specific reply for
a specific question. What happened
on the 8th November? Militant lea-
Jders were arrested and- detained
under house-arrest in Madras. I would
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like to know wheiher the External
Affairs Ministry, this Government
gave instructiong to the Tamil Nadu
Government because the Chief Minis-
ter of Tami] Nadu has said, “It is due
to the direction of the Central Gov-
ernment”’. So you should put the
record straight, whether you gave in-
structions to the Tamil Nadu Gov-
ernment to arrest those persons on
November 8. Again two days back,
wireless sets were seized from them
and an official from the Cential Go-
vernment has expressed his concern,
that what happened in Tamil Nadu
has totally distressed the Central Go-
vernment. I would like to know
from the Central .Government: what
happened two days back in Tamil
Naduy, is it due to your direction? Is
it due to your compulsion? Mr. For-
eign Minister, you will be shocked to
know what Mr. Premadasa stated in
Parliament in Sri Lanka just two
days back, He stated: “We should
be thankful not to the Goverament of
India but we should be thenkful to
the Inspector-General of Tamil Nadu
Police.” I want to know whether
Tamil Nadu is still on the map of
India or not, whether you are running
the Government or not. You are putt-
ing the blame on the Tamil Nady Go-
vernment and the Tamil Nadu Gov-

-ernment is putting the blame on you.

Why? And Premadasa says ‘We
should be thankful to the Inspector
General of Police of Tamil Nadu’.

Why? Because, when they were ar-

rested, and they were humiliated;
video cassettes were taken and they
were sold for a premium %o Sri Lan-
kan agents. And the video cassettes
had reacheqd Sri Lanka too. Four

years ago when the militant leaders
were interrogated in the IGP’s office,

whatever deposition they gave, their
depositions and their photographs ap-
peared in the Sri Lankap presg after
a fortnight. I had said this on the

floor of the House because the Ins-

spector General - of Police of Tamil
Nadu Mr. Mohan Doss, has become
a Boria of Tamil] Nadu. He is a
planted agent of Sri Lanka and of
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Mussad. That ig why they say ‘We
are thankful to tae Inspector General
of Police’. Therefore, I say even now,
whatever happeng in Madras il rea-
ches their doors in no (ime. We have
been betrayed. Therefore, I would
like to know from the Exlernal Affairg
Minister whether he gave instruc-
tions for the November 8 episode and
again for the episode which took place
two days back. I want a categorical
answer from the Foreign Affairs Mi-
nister.

SHRI B. SATYANARAYAN RED-
DY (Andhry Pradesh): Madam De-
puty Chairman, the Minister stated in
his statement about the negotiations
with Pakistan—

“...a serious concern on their
nuclear weapon prugramme, assis-
tance to terrorists and their arms
build-up, was conveyed. Conse-
quent to the meeting..... il was
agreed that the two countries would
work out detailed measures of co-
operation in controlling illiciy cross-
ing, drug trafficking; smuggling and
terrorism, along the border.”

Y would like to know from the
Minister when this very important
SAARC meeting tock place, whether
there wag an opportunity to discuss
with the Pakistanj Prime Minister in
details the danger that is being posed
towards India. They have failed to

bring to the notice of the Pakistani’

Government the great danger that is
facing us. 1 would like to know from
the Foreign Minister whether the
issue of American bases on Pakistani
soil has been discussed. Not only
that. The Uniteq States is clandes-
tinely operating highly sophisticated
P-3 fighter planes from Pakistan un-
der a secret understanding between
the two countries. I would like to
know whether this jssue has been dis-
cussed with the Prime Minister of
Pakistan and, if so; what hig reaction
was, whether our Government strong-
ly condemned it and whether our Go-
vernment conveyed to the Pakistani
Government that it is an unfriendly
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act, that it amounts to a declaration
of war against India. Did you bring
this to the notice of Pakistan?

Secondly, there was a propesal in
the past by Pakistan for a no-war
pact and India proposed a treaty of
peace and friendship. What happened
to that? Nothing has been heard of
it, not a single word is said about
it either in this statement or in that
meeting. One proposal was oy Pa-
kistan for a no-war declaration and
the other proposal was by India for
a treaty of peace and friendslup bet-
ween these two countries, What hap-
pened to them?

Thirdly, under the Simla Agreement
the bilatera] issues and other which
are to be decided bilaterglly, by
bilateral talks, need not be iaken to
international forums. But Pakistan
time and again is taking the Kashmir
issue to the Uniied Nations; when-
ever it ig proper, it wants fo drag this
issue to the international forum. What
action has the Government of India
taken on it? What the Goveinment
of India is doing in this respect? Pa-
kistan is indulging in this kind of a
thing time and again and is raising
bilateral issues in the inicr-r.ational
forums. ‘Therefore, I would Jike to
know whether this issue aiso has been
discussed with the Prime Minister of
Pakistan.

Then, so far as Sri Lanka issue is
concerned, I would like to seek only
one clarification. We have beep dis-
cussing some concrete proposais given
by the Sri Lankan Government to
solve the ethnic problem. On the one
band, they are having discussions and
they want Indian intervention and
they want that India should take
interest in solving this problem and,
at the same time they are killing the
innocent people in Sri Lanka. The
army has been posted against them
and it is launching attacks sgainst
the innocent people. I would like to
know whether the Prime Minister has
brought this to the notice of the Sri
Lankan President and whether he
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J[Shri B, Satyanarayan Reddy]

hag asked him to stop these killings,
the genocide on the Tamil people.
Unless and until this is done, ¥ do
not think that any proposal will be
accepted by the militants. I do not
think that this has ag yet happened.
Not only that. (Time ‘bell rings).

THE DEPUTY CHAIRMAN: Now,
Mr. Jaswant Singh.

SHRI B. SATYANARAYAN RED-
DY: Madam, the Prime Minister of
Israel has visited Sri Lanka. Now,
Pakistan and Sri iLanka are the
members of the Non-Aligned Group
and they are also members of the
SAARC. I would like to know whe-
ther the Government of India has
brought to the notice of these Gov-
ernments the latest developmentg and
asked Sri Lanka not to have anything
to do with Israel from whom they
are getting military assistance and
-are trying to have other types oi co-
operation., Otherwise, what is the
meaning of their being the member
of the Non-Aligneq Group? I do mnot
think that the Government eof India
has taken a serious view of these
things. Thank you, Madam.

THE DEPUTY CHAIRMAN. Now,
Mr. Jaswant Singh,

SHRI JASWANT SINGH (Rajas-
than): Madam Deputy Chairman, we
have Spoken earlier about bilateral
issues  dominating the: Second
SAARC Summit. Now, it is only to
reamphasise an essential point that
F would like to say that unless India,
as the only country with borders ad-
joining all the other member count-
ries  works out an effective
mechaniem for resolving bilateral
issues, they will' continue fo domi-
nate SAARC and my fear is—I hope
it does not materialise—thaf some
-day perhaps SAARC itself may be
compromised. I will now come
straight te my clarifications,

First, about Inde-Sri Lankan dis-
cussions, The Indo-Sri Lankan dis-
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cussion was  sandwiched - between
post—and pre-SAARC developments,
on-the.eve-of SAARC developments °
ang the post SAARC development, it
is of thee developmentg Jike  the
arrest of the various Tarmil refugees
ete. that dominated, The Prime Minis-
ter continued fo call hem refugees in
his Press statement gnd he did not
call them ag terrorists and yet they
come for negotiations. Now, Madam,
the pre-SAARC development: you
arrest all of + them, and the post-
SAARC development: you  take
away their wirelesg sets ete, etc. Re-
ally, this is tantamount to the Gov-
ernment of India playing its last
effective administrative card mean-
ingfully to infiluence the situation.
Now, I also cannot help reflecting
that all this has really brought Indo-
Sri Lankan relations to possibly 2
very critical point and the Govern-
ment of India has actually played its
last card ag far as resolving the ethnic
issue in Sri Lankja is concerned. Please
allay that fear of mine.

I will now come to the Indo-Pakis-
tan question. I am really perplexed by
the references to the Jaint Commis-
sion etc. because the honourable
Minister’s statement would  suggest
that this is an Imdian programme for
working out detailed measures of co-
operation in controlling illicit berder
crossing  drug trafhcking, t{errorism,
ete. The statement itself reads as if
this wag a proposal made by the
Government of India, ag if India made
this proposal to [Pakistan, And,
Madam, then the Minister goes on to
say that an agreement was arrived at
and thig agreement ig despite the
negative attitude of Pakisan, which is
a very worth while ang a very suitable
gesture on: the part of India. I am
really perplexed ang I cannct under-
stand really as to who made this
propasal, When a direct question was
asked of our Prime Minister in
Bangalore; “What do you have to sa¥
about this proposal to Pakistan?”* the
Prime Minister teplied. “This is quite
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a good suggestion and .3 lot of techni_
cal details need to be worked out.”
Therefore I would like to seek a clari-
fication from the honourable Minister
because facts do not seem to be match
ing his own statement or they do not
match what the Prime Minister has
said. Therefore please clarify who
actually made this proposal. Is it the
Government of India’s proposal which
has been accepted by Pakistan or
perhaps, Pakistan made the proposal
which you have accepted, in  which
case about what proposal the Prime
Minister was talking? We know that
the Prime Minister ig given to talk-
ing through hig hat; not all of us talk
through our hats. But what I would
refer to is the fact that all his really
leadg to a confusing situation. Anyway,
what are the technical details to which
the Prime Minister wag referring, in
his Press Conference in Bangalore
when he was dabbling in the situation?
Before I came to Bangladesh, I have
three simple questions to ask. The
Prime Minister in Bangalore has put
forward g new thesig that the three
problemg -which confront Indo-Pakis-
tan relations now are Pakistan’s nu-
clear programme, Pakistanj assistance
to terrerism and .Jdrug trafficking.
Madam I recollect repeatedly the
Goverament of India coming forward
and saying that one of the difficulties
that we feced in Indo-Pakistan relat-
ing is foreign baseg in Pakistan. There-
fore, am I t{o understand from the
Minister that the question of foreign
bases in Pakistan has now evaporateg
vanished?

Finally, I have to ask three clarifi-
cations on Bangladesh, and then,
‘Madam, T conclude. I am not taking
more than g minute, You talked to
the President of Bangladesh. Did you
talk about Assam-Bangladesh border
fencing, which has been pending for
s0 many years and which continues
to bedevil Assam? Did you talk about
the Chakma refugeeg who continue to
come into India eyen till today, which
is a critical, boilng issue of Indo-
Bangladesh relating? Did you talk
about Moore Islands?
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Then, what is the point in coming
up with confusing coy phrases? In
paragraph 5 of the statement in re-
ference to talks with the King of
Nepal there is a coy phrase used:

“Prime Minister’s tete-a-tete..”

In the Colling English Dictionary,
“tete.a-tete” meang “3 small sofa

“for two..."” It also goes on to define

“lete-a-tets” as a private, confiden-
tial conversation, etc. This is a very
funny way of drafting—whoever has
drafted thig statement—because the
Collins Dictionary also goes on to
say, and there is also a worg called. ..
“tete folle,” which means ‘scatter.
brain’. Are we t6 assume that the
whole foreign policy of the Govern-
ment is so scatter-brained that they
cannot even draft statements pro.
perly?

Thank you very much.

THE DEPUTY CHAIRMAN: Shri
Satya Prakash Malaviya,

N gEEET  AWEE (I
g3W) : AEA'A gEl I AFIT
F THET O S & 5 gwdw A Sy
ARAFATE & IO wes faget wfaaay
¥ faadt & stz gRrA @4AT S IS0,
FEY, WO A AR § oagr § A
FRAFAE HT § AT IR [
faRelt wewt ¥ wewmar fawdt & 0
qIFIT 7 gg W wgre fear & fF
ga%1 gfagre o 88 woFl ¥ g
fex s § 1 9g WY Sgerrar awn g
Hefy oY & Fqen ¥ f5 qifEea.a &
TR WAl F WY ITF FB AT g2 R
Al § g ¥ 48 TosdrEw Jrgar
g f5 S w9 wiiE ORI §9g-
IUF 9T A T & T v
N TeE T fegEam A S sEFaE
¥ gawr awdw FT W ¥ A
quds @ 7 FT Wt g afew
gaFT glaare o goard FT @
at & zg s SwEmr g fF oz
fgafad ¥ wWiTg & AW AT A
qrfirEr & JOT Well § S aaHd
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[= @ex gwrw FTAFT] :
#NE? WITHT L ATIRA AT AV
fosma =) 9% ar W@ T ?
AT W@T @ Iar  wr  Sfatwr
oY #T qrfFea™ & ST "AT ¥ g9
gwerg ¥ Fr "earaa e 31’%
W ¥ wrg fRaqou  sgERw J

a’rtsr‘rwrca%wag ITHT

maa”r

SHRI M. A, BABY (Kerala):
Madam Deputy Chairman, the geo-
political position of our country and
other 'member countries in the
SAARC ig of crucial importance in
the geo-political map, as all of us
Know. So, .only in the back-drop
of the overall developments in the
worlg today one can look at the
SAARC meeting which we have Te-
cently had at Bangalore. Madam,
in thig backgtround, firstly, I would
like to get a clarification from the
hon. Minister whether they did se-
riously discuss "about the involve.
ment of foreign, impecialist powers
in our area, in aiding &#nd abetting
various terrorist ~ forces, including
within our country. Recently two
countries of this South Asian Asso-
ciation for Regiona) - Cooperation,
twg member-countries, were visited
by the Defenoe Secretary ol USA.
I do not want to call him “world
burglar but if I go by the activities
of USA like attacking Libya, attack-
ing Graneda, and so.on, one hag to
admit that a kind of world burglary
is being practised by US imperial-
ism. He - did visi{ twp countries.
Now, did you discuss fhe outcome
of his visit to Pakistan? Again,
going by the aétivitles 5¥ US impe-
rialism, T would like to ask. :With
what confidence and with what illu.
sion of reliability did we receive Cas-
per Weinberger into our -country?
Did this issue figure .in Bangalore?
We all understand that in interna-
tional dlplomacy ‘we may have to
handshake even with those whose
hands are blood.stdined, ag has been
emotionally mentioned by my colle-

ague. That is g kind of sacrifiee in
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international  diplomacy, Bui once
we do that sacrifice, we should see
whether that sacrifice could yield
meaningful results commensurate

. with the sacrifice that we make, In

this context, witBout ignoring . the
minor achievéments of the SAARC
meeting at Bangalore, I feel that the
outcome of this SAARC meeting at
Bangalore is not comimensurate with
the sacrifices that we have made by
going and sitting along with people
like Jayewardene and representati-
ves of Pakistan, Madam, I would
also like to ask whethsr you could
concretely discuss with Pakistani
authorities regarding the kind of help
that they are getting from the Uni.
ted States of America, whether they
are entertaining the US bases in
Pakistan and whether they are al-
lowing Pakistani soil, as is fully
known to us, to train terrorists who
are trying to wage an undeclared
war against our country.

Ancther important aspect which I
would like to gef clarified is re-
garding the economic dependence of
most of these countrieg,of thig Te.
gion on Western powers. Almost all
countries of thls region who sat in
the SAARC at Bangalore, are de-
pendent on Western countries. We
have been hearing something about
cooperation and
things like that. I would like to
know whether apart from discussing
very vital and burning political
issueg relating to this area, you could
discuss any aspect of economic co.
operation within this region so that
the dependence on Western powers
could be lessened. ‘Almovst all the
countries in the SAARC meeting are
economically dependent on Western
imperialism we know the econo-
mic aig from couniries like
America brings not only economic aid
but the other dreadeq AIDS
also. From that angle also, T want
to know whether we could discuss
something concrefely in relation to
economic coopétation among the
countries of this region so that de-
pendence on the imperialist coun-
tries can be lessened.
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SHRI GHULAM RASCOL MATTO
(Jammu and Xashmir); Madam
Deputy Chairman, mention has been
made here that the Prime Minister
has said that our relations with Pak-
istan have deteriorated. It hag also
been mentioned hels, “Notwithstan-
ding the series of negative steps
taken by Pakistan,...but in inter-
national relafions, relations between
two countries can become smooth
overnight provided fthe parties be-
have properly. So, I don’t think
there is any contradiction in it that
if Pakistan behaves properly, we
cannot improve relations with Pak-
istan.

My specific question, Madam De.
puty Chairman, is with regard to the
meeting that is going to take place
in December between ypur Foreign
Secretary and their Foreign Secre-
tary rgarding detaileq measures of
co-operation in controlling illegal
crossing, drug trafficking, smuggling
and terrorism 4&long the border.
Madam, jn Kashmir, consequent upon
the political changa there and the
impending elections that are going
to take place, I think, we will have
to give some priority to the points to
be discussed in the December meet.
ing. There are four or five very
important points—illega] crossing,
drug trafficking, smuggling and ter-
rorism. May I request the hon.
Minister, may I hope that he will
assure me that as a measure o} pri-
ority, terrorism will e discussed first
in the December meeting so that we
in Jammu and Kashmir ang in
Punjab are spared ths agonies of
terrorists in the impending elections
that are going to take plaze in Kash.
mir.

Madam, my second voint is ™ with
regard to the statement made by the
hon, Prime Minister in  Bangalore.
Mr, Junejo had said that Americg was
not giving any AWACS to Pakistan.
want to know whether the statement
with . the Government of India? I
want to know whether the statement
made by Mr, Junejo is correct or the
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information available with the Gov-
ernment of India ig correct.

My third and the last point is with
regard to Bangladesh. I go not want
to go into the points that Mr. Jas-
want Singh and the others made.
But I have got one smalj point. I
was amused to find thaf when Ben.
gal was a compdsite territory, we
in Kashmir used to have very good
business relations with Bengal for
shawls. What is the position now?
Now the Bangladesh iz are buying
Kashmir shawls in Jeddah and not
importing from India. Will the
Government of India assure ug that
there will be trade relations with
Bangladesh? Apart from the politi-
cal aspect of it, I am talking of the
trade  relations. Have trade rela-
tions been discussed with Banglz
desh? Are the Government of Indi¢
in a position to have trade relations
with Bangladesh so that the com
modities that we can supply to them
are easily available to them? Thank
you.

SHRI ALADI ARUNA galias V.
ARUNACHALAM (Tamil Nadu):
Madam, this statement dealgs about
bilatera! talks with three countries—
Pakistan, Sri Lanka and Eangladesh.
In this context, I would like to
thank the hon. Prime Minister for
making his' earnest efforts to settle
the Sri Lanka Tamil iissues, Our
Chief Minister also has co-operated
to the maximum level to settle this
issue without further casnalties. Un.
fortunately, Mr, Jayewardene is
still following an obnoxious policy.
He is not™at"all co-operating in the
same spirit with =~ Which the Tamil
leaders of Sri Lankg are co-operat.
ing. Madam, in the begining it
wag said that ¥ solution must be
found within the unity of Sri Lanka.
Now, the leadery of Tamijy group
have come forwarg to fird a solution
keeping the identity and the linguistic
unity of Tamily within the Union
of Sri Lanka, This ig a drastic change,
a revolutionary change on the part of
Tamil leaders. When the Tamil leaders
have relaxed their rigidity, when they
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have came forward te find a solution
without ramaging the unity of Sri
Lanka, Mr. Jaywardna bas ghifteq his
gruund to destroy the unity of Tamilg
by bifurcating the eastern provinces
into three divisioms. Then, there is
another thing. Whatever he may say,
still the attack is going on. Madam
on the one side negotiationg are going
on. and our hon, Ministers are visiting
Sri Lanka. At the same time the
attacks on the Tamils are also taking
place,. I would like to know
whether our Government have taken
any concrete steps to stop the killing
of innocent Tamils in Sri Lanka.
That. is more important before we
find a permanent solutian.

Madam, during the mnegotiations
our Prime Minister has spent more
than six hours. Really we have to
thank him much for that. In that
discussion it has been reported by
the press that there is an identifica-
tion of area, We would like to know
what that identification of area js on
the basis of which you are going to
find a solution. That is an 1mportant
thing.

Then, Madam, as quoted by my

dear friend, Mr. Gopalsamy Mr,
Reddy and others, in the press it was
reported that the proposal given by
Mr. Jayewardene is very good, but
unfortunately Tamil - Leaders are
not accepting. Madam it is a very
dumaging statement. India is the
mediating authority. It is expected
40 keep-quiet in giving its views till
we reach the last point. But it is
reported that the proposal given by
Jayewardene is good. I would like to
know if it is a fact. If the report is
fals~y T will be very happy. If the re-
port is genuine, I would like to know
under what c1rcumstances and under
what principles we are saying Jaye-
wardene’s ‘preposal is good.

SHRI V. GOPAL SAMY: Because
4t §s Hiven by Jayewerdene, it is
good. .

[ RAJYA SABHA ]

t

Minister

288

SHRI ALADI ARUNA alias V.,

ARUNACHALAM: Madam, if we say -

that the proposal given by
Mr, Jayewardene is a gZoog one for
the interest of the Tamil people,
when dees it not amount to say that
the Government of India is support-
ing the proposal of Mr. Jayewardene?
Does it not amount to say that the
Government of India is acting against
the interests of Tamils? We will not
give room for such things., That is
why I want to have categorical
angwer from the hon. Minister to
these things, With these observation
Madam, I concluded.
st wguam  faw (fage)
Ioqamafy wereaT, 9% 9987 a1a §
fram? fRw Al st @F
glew ga9y 9T fgusha @il
F fa¥ oic g9 AW & daw awl
w39 & gfafqafe faar 1 gavr
3w 9gF 99T ¥ 9 g aoRY W
PrE-gR & | Tofay SAH qhT-
TUT 97 g ATITET T G€A g
7 gy 9% wfy 715 fey aev Q-
e A WA E | FefeY & W
w|FE T § 1 A S
ez § ovd § I AR F Q-
‘Fqﬁﬁr:r ot S &1 ofeeE F
graeg ¥ /& wEET 4 wa @ H
et
This -will facditate the process
of normalisation of relations,
T w5 gaT guv &, fea J
qmamﬁgrgﬁf guam v fw
ARSI AT B S q® @tr"r
“wiv g faw  Sfafase

AR Jwafadt & g W&%n
aremrag aag @ A § w4
Ll Tifetam & TE-WE w8 fa
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S % Qi & oGyl ¥ weAvw
7 G GUIT AT JF ATATG Fy FIS
mi#éfb TF {TE TAL AW AR
strd T gad 7% 99y A9, WY,
A, {5 @ &Y, gar =@ g“r
gFaT & | TG ww dar g 2
gafad ©wa wEwT AT 3, IHSY
warsg foar, 99 SN safer 57
wseT foam & &9 S T A9 FE |
TgA UF JIT AT 7 T &7 v ¥ ar |

qfeqr SaET AAgE ¥ SWE F
g arfawam =1 wgr ot fa Sra
e o “zr‘af F & ar

FIOIT H HIYIE T A8 '@vﬁ !
"ﬁrﬁ”ﬁ' s & gy gfferfs aae
T E | zEfad wY w8 fE e
mrsra " ome SRg F‘T&"T“‘l‘ﬂ Fi
ARG

A gavr g g d fr qum &
TEST ® AT e g3. 3, 9%
rF &1 IRE gl st
sigaey fag o 7 Seri g AfEA
¥ & fagat w7 weAr wglRE A
qETE afrgi.r g1 gj:m?f Ea 2 i
fagre g 2t Fr wrd #igu Foe ¥
a;ra°r g tﬁr T BT e e g
g gt%mgsfrw Fle wd ¥
ST FI AFAA fagiw w1 g 8
30—40 I T WOFT JIF FLE-FIT
MW, HHEY q9er 9T q(F
2 arF | T AZFUAT AGA I
T TG BT 2@ AT vw =fEm F
m%irfriz o AT ar AEl Aav
fex g7 o0g &1 T g‘ra '(E,"ﬁ I
AT U arra%rra’ G e - A i
awg faen g1, 39 40 3w m% FH
HAT FEE Z, UF WP AT ;T &
ToEy SiT INET qeal W HIE TET
frsas @ g 23 & 7 gmw
7z F JoEr g or qEEd ;9
vy BN g F, 3w AN W
AW SHT FiW FC FE A7 d@l 0
sftawsr @ q gaar & g @
24 5" Siims & Tee 3 fv oag
srerT @ f5r wrree g aaten faEn
T qE AT gAY v & AfEm amr
SYsET At fgt3re w0 o 38
&1 § g A B, wA gy e g A
1583 Rs.—10
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qg Wt T grr Trfgy fr oag 3w
T FT AMS § I7 A7 1 IoHT 1T
AT T &, F g o TRarg
FTARE & TET AT AN & 9T
wr O g€ & @ A ¥ qw
FAART & W Tg AT FT - afin-
T F JET QAT H AT AT
§ avarew & fexwy &  wgl
AT AW & al HY IAFT agf &
fewerar & o F¢ oA gad gaT
TR g AR | gET e Az fa
TAET ATARYT T _HNI & 977 FT
a‘?‘r”ufﬁzrgsﬁﬂwﬁwgam FAGUIES
 faua § g7 #¢ = 97 93T grar
g wgt stra) g fF frer W
™ g afse ar @n%f g a8 Wy
FAARYT

=it T 778 faww (ST =) ¢
¥ wrdty faw Ay St & S
aEar g, Ed @ v =g g,
AT AR A T@nr fear § B W &
gt I F WA AT GEIH gl |
FAR ST WAl Y § JTaT g2
ST AMATT § FEHE  gRI, I &Y
qgl gEANT Y, TIR Y, SIwEr
M F Arg WIS WY g, T
U9 U WIS J9F F FIA9 49
agl St F @A S { I[P g7 AR
wigdra g3t ¥ wgr 7 arfEwra
# Gfaw mrgel o wnfug wr, gard
sgist &t afaT qur gErr avy
drarAl T @ré grr SEr A1 /g
fem wrea &y dyar 7 9593 AT Wl
7 HeZe THAI FH T DAL T TFY
foz aifasrm o & F@ AET WT
v greg §  fower § @ o
AT A g1 # A SO AT
g fF dndtz & 9IgT 9 1w A ST 4,
e & s §d Aur fagw
g 7 F T v mE A AWl g
qET G AW, A FB TR T&T
FAar . gEu mE @R Ry
T gEl AR g Ted wav
o sfigwr @ g T ot FB I

§ gEAAT & AT S0 QAT ar
agt 1 9g uF faar & fauy @
g I AE ¥ oI W ¥ 5Ye

4
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[=r = =+ fawer]

qeey @i %fﬁ e 3w wr L)
geged SRR & A0 A T AT 9T Y
fafd @ fey s wawr 8
frameor @ @Ar arfag

SH.BI VITHALRAO MADHAV-
RAO JADHAY  (Maharashtra):
Madam Deputy Chairman first of all,
I would like to congratulate you
because I am speaking for the first
time aft.er you became the Deputy
Chairman. Secondly, I would like to
congratulate

SHRI V. GOPALSAMY: Maha-
rashtra): affinity. .

SHRI = VITHALRAQ MADHAV
RAO  JADHAV: Our hon., Prime
Minister has always believed in the
settlement of bilateral issues ami-
cably, through  peaceful means,
through negotiations. Now, the
statement says “In discussions with
the Prime Minister of Pakistan a
serious concern on their nuclear
programme, assistance to trrorists
and their arms build-up was conr
veyed”. In this connection, I would
like to point out that Pakistan has
been supplied sophisticated weapons

by the USA. They have been supplied-

with AWACS and other sophisticat-
ed aireraft for spying and other pur-
poses. They have also stolen nuclear
technology from other countries. The
USA has been helping them. I
would like to know whether these
issues have been discussed with Pa-
kistan?

In the case of Sri Lanka also we
believe in settling the problem thr-
ough negotiations. This has been our
tradition. But we have been reading
in the newspapers that a number of
Tamilg are being brutally killed. I
would like to point out here that a
settlement cannot be arrived at by
only -one .side.

make affortg and co-operate. I would
also draw the aftention of the hon.

Both sides have to
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Minister to another dusturbmg deve—
lopment. Soon after the SAARC sum-
mit, there was a news:item to the
effect that the President of Israel
visited. Sri Lanka, It is crystal clear
that Israel and the U.K. are supply-
ing arms to Sri Lanka and they are
also sending their men for training
the Sinhalese in their attacks against
the Tamils there. So, is it
interference in their internal
matters or is it internatiopal
killing of the innocent

2 pML

The seven countries ‘which have
participated in the Conference, are
the neighbouring - countries. If there
are any bilateral issues, they should
be resolved through peaceful nego-
tiations, only. If that is riot done, none
of the countries can rmake any pro-
gress ' So, it ig better that all ‘the
bilateral issues are resolved through
peaceful - discussions. '

Coming to Bangladesh, some of the
hon. Members raised the issue, stating
that some of the jnnocent Bangla-
deshies is found on the Indian border
have been killed. I would like to know.
whether- they are really innocent or
they are the trained terrorists who
infilterated intg our countrv What is
the fact?

Then there is the Ganga water dis-
pute, there ig the border dispute bet-
ween India and Bangladesh. I would
like to know whether these issues
were discusseq or not. (Time bell
rings). Madam our party is the largest
party in the House and after one
minute you are giving the bell. T am
raising some very important issues.

1 agree that the peaceful negotia-
tions, peaceful settlement should be
there. We are always liberal, too much
liberal, in understanding the problems
of others but others also should be
equally liberal to understand us.
Tamil .people are being brutally kil-
led. They are of the Indian origin.
It is our moral duty to help them and
also help those who are being killed
in any other party of the world. It
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they are noi prepared to solve the
matters through negotlauons it will
be a sheer waste of time to talk to
them about any settlement. So, I want
clatrifications on some of these issues.

* SHRI V. NARAYANASAMY
(Pondicherry): Just one minute,
Madam Thank you for having given
me thxs opportunity. I will confine
myself to two issues. The hon. Minis.
ter, in his statement, hag stated that
the package of proposals waz discus-
sed furher on November 19, when Mr
Hameeq visited Delhi for a day.

I would like to know, what sre
the package of proposals because at
the time when the Bangalore summit
wag on the LTTE leaders had gone
there? I woulq like to know whether
the LTTEE leaderg had gone to Banga.-
lore whether their opinion was sought
for the purpose of submitting the
package of proposals to Sri Lanka.

Secondly, Madam, I would like to
know whether the Governmeng is
thinking of just like imposing sanc-
tiong against Sri Lanka if the negetia-
tiong failed as we have been doing
in case of South Africa. Even two
days back in Jaffna more than 70 to
80 Tamilians have been bomb-shelled
v the Airforce of Sri Lanka, I woud
like to have a cstegorical reply. If
the negotiations failed......

SHRT ALADI ARUNA alias V.
ARUNACHALAM. I think the hon.
Members view ig that if the talks
failed, the sanctions should be im-
posed. Give stress on that.

SHRI V. NARAYANASAMY: What
is the Government’s reaction on this?
It the negotiationg failed, what will
be the future course of action that
the Government is going to take?

Referring to Pakistan, the hon.
Minister hag stated that it was agreed
that the two countries would work
out detailed measures of cooperation
in controlling illirit crossing,  drug
trafficking, smuggling and terroritm
along the border.
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I woulg like to know whether anv
preliminary agreement was arrived
at and it was signed between th~
two countries.

I would like the hon. Minister io
clarify these points.

) Wew AWIW /AT . OT W
¥ oz gwar owgar 7ofro oway
St & agged ¥ ag W 9w o4 ¥
qrffeaT & qaT Het S & FraEia
gs A SN dimr 97 may wey
g3 WMIT, ORI GO AAEA
®T UFA & g ggIW FT dIr
GF IAE qMT FET | AT qIT
ag w1 fF ¥ aowe grr ¥ fr
qrEE #osMe & qifasam 9@ a0
TfFEIE F1 AT F HqRT RAFaT
g g &1 e ®N T SW
qet a1 f& ST Areaas FT g8 "W
a1, ST AT ST g AF| g IF W
ay ¥ S ITTR HIT AGIATE FT
Fgrar faq wgr & ar o9rE &Y oW
a oSy odme @ oar S FTelT &
o ¥ S Har g oagt ¥ qifFwe
F AT AEFANEST FT OREEAT
g T@r g, gfamidi @ ¥E A% g

ar ¥ foafadr & gaR /W &
JqR WAl S A AT §TET &0
forwre wifvess & 9uE AaT 3
gty @l fF agl @ wiw gEd
wF wE Tt (smaend)

sugwmiafa . FE Far GET g,
... (zumes)

S| A gwly wAd T
ag_wdzuz W @ 7 B fagw W,
T m?f et ¥ oo wFr o fRw
qH o gHYE args v wnTﬂaU
F Fefvams § agr & fagor wrsw WA
oY Feg7 fag oiv @z fafaet w7
Zzas FETE o off dve fageaT

A ag ot Sy AR F
%Gﬁ‘dg%f‘a&wva“ru, zF 2
¥ % Figewr A a3 a‘le'%ﬁ?r
T A ?
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SHRI NARAYAN DATT TIWARI:
Madam Deputy Chairman, I am real-
1y very 1_:hankfu1 to the hon. Members
for raising many questions, serious
questions regarding policy and pro-
grammeg formulation and also geek-
ing clarification on important mat-
ters. I am one of those who believe
that even goog questiong help you in
formulating policies because these are
sometimes suggestive questions, lead-
ing questions—and I am thankful to
all. the Memberg for thig type of help.

I would request you ang all the hon.

Members—all are veterans here with

knowledge even in diplomacy and ex-.

ternal affairs—it’ is always difficult
for a Foreign ' Minister because he
has to be very cautious that the
words that.he utters should neither
say more hor say less, It is an axiom
of all diplomacy that dirlomacy should
not be considered an art of the im-
possible; it is alwas considered the art
of the possible. And therefore T will
seek the indulgence of the hon. Mem.
bers if I would not be able to give all
the details which the hon, Members
want and which I would myself have
properly: wanted as 4 private mem-
bher if T would have heen in their
place. Ag a Forelgn Minister, thev
would agres, T have to he p little
cautiou~ and carefirl.

T must congratulate Mr. Gurupada-
swamy, my old colleague and
friend.. . :

SHR] SATYA PRAKASH MALA-
VIYA: Of the Praja Socislist Party.

SHR] NAKAYAN DATT TIWARI:
Even beyong that. Even today we are
+-iends.

<HRI SATYA PRAKESH MAL.
"TYA: Then why did voa say “old™?

SHRRI NARAVAN DATT TIWARIL
1 corsider Mr, S. P. Muiaviya also as
my old colleague.

What I would say is that during
his reference to the importance of
SAARC. the basic point he made ig
that SAARC leads to a situation in
which we even bilaterally, reduce

L RAJYA SABHA ]
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acrimony, controversies and disputes:
thit iy the basis of it—that even we
bilaterally we reduce acrimony. dispu.
tes and controversies. Ag Guru pada-
swamyji knows very well, SAARC has
ab initio, from’the very beginning, ral-
ed out bilatera] matters being discusseq
on or at the SAARC forum. It is not
a politica]l organisation; it is not a
political association. Therefore at the
SAARC itself, at the SAARC forums,
no bilateral issues were discussed at
the planary session. Even though two
leaders made references to bilateral
matters, yet our Prime Minister did
not refer to them, respond to them,
being Chairman, because the SAARC
procedureg rule out any mention of
bilateral matterg ay SAARC. forums.
But their being at Bangalore the
unique occasion of all the Headg of
State, SAARC Heads, being at Banga-
lore, was uilised for bilateral discus-
sions outside the SAARC forum and
21l these issues which I have referred
to in my statement were discussed at
dizcussions held bilaterally in Benga-
Tore, but on an individual hasis—-two-
t~-two, bilateral T

i

AN HON. MEMBER: Or one-to-one.

SHRI NARAYAN DATT TIWARI:

 Ome-to-one means sometimeg that we

discuss one-to-one informally. Two-
to-two means you include the Foreign
Minister also sometimes, Of course,
I would not claim it. But if you say
cne to one; I exclude mysel and say
one to one.

Now, we did raise all the matters,
mentioned by honourable Members in

- their queries with the Pakistan Fore-

ign Minister. In my talks with the
Pakistan Foreign Minister we men-
tioned all those points which honour-
able Members have raiseq here. No,
Pakistan denied most of those matters.
They said, no, it is not true, it is not
true, this or that press report is noi-
true; they denied. When we men-
tioned complaints regarding help to
terrorism .which I have mentioned in
my . statement—drug trafficking,
smuggling, all that—then Pakistan
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aae g proposaj {o the Prime Minis.
ter and also mentioneg about 1t 1o
me. When we mentioneq these facts
and we alleged tinag this is  happen-
ing, tuen Pakistan suggested that
they were not deing this, they genied
that there were ény training camps.
Then they suggesteg that we
_think of and consider
surveillance mcluding  centre]  of
smuggling, drug trafficking, bandite,
dacoits, joint inspeztion of areas, jore-
tion of alleged Camps and traming
sites—because, Pakistan aiso hed *
plaineq regarding some camps :
in India but we weve not t0igd aboun
the details—and joint ratrolling ol
border areas. Pakician was willing
to examing- any other step proposed

Towls
joint  borde:

by India. When they made thic pro-
posal—let us discuss ihis, we deny
this and we are prepared far  join

border surveillance and inspeetions—
then we had to resrond and, ther
we agreed. let ug discuss these meat-
ters in detail. berause this alsa nvel
ves tecnnical mattere which the Brim.
Minister referred ¢, Therefore, we
agreed for this Lahore meeting in the
ﬁfst week of December. Thern other
matters will be discussed, vou1know
what I mentioned in my staterent
that the Foreign Secretary would bs
visiting Islamabad ic 1ry for neima-
lization. Honourable Members wil®
recollect—Madm. yvou will recollect—
an official stopover in Delhi in Dec-
ember, 1985 and then a six-point pro-
gramme for imprceving bilaters? —='n-
t'ong was agreed upor . o
that President Zia-nh: -ada
Finance Ministers of the two countrie-
would meet in. Islamabad in a7
January to discusg expansion of ﬁadi
and eC-onomic relations.  They hat
met and the outcome of their discuc

sions is well known to the Houce.
They had decided that the Defen.r:e
Secretaries of ihe twe  countries

would mee* for discussion on the Siz-
chin glacier: Foreion S(\Cre‘larie;r of
the two countries would meet in Js-
lamabad in the third week of Jorm.
ary to continue discuss?on:? on a com:
prehensive treaty ard discuss cther
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Cux.ammce-mmamg Measures;
Sub-Commissions of
¢RINT Lommussion Wi meey . Jang
aiy-r e’nmary to fnaiize ther WOCLK;
ine iuil Joint Commission, at roreig.,’
Jubvister g ievel, would mee; there-
aiter; the two sides would work out
=il agrecmnent undertaking ot to
ilack the nucleay installationg of
cach other. A cultura) agreement
Would be signeq between the two
¢suntries.  We both began imple-
mentation of this Programme. Sud-
denly, atter two months, after the
Firence Minister’s visit and our Fore.
ign Secretary’s, while this procoss
was going on according to the  g§ix-
point brogramme, after the hijacking
incident and even before that, sud-
denly all thig brocess rcame to &
sandstill,  So, following the Banga-
lore discussions, now our Foreign Sec-
Tetary will visit Islamabag to try
whatever ig possible, from our point
¢f view, to set the negotiations back
on the rails. That would be our
view. Therefore, T would say, let
us wait and see what happens at Lu.
hore and then what happeng ~when
our Forelgn Secretary visits Islama-
bad. Let us ‘hope that whatever pe.
galive trends we hag witnessed in
he past—of which I have mentioheqd
in my statement—wii) now be revey-
s¢d and something constructive may
tome out. As far ag priority is con-
CinEdl we have to discuss terrorism
ead cther matters together because =
teriorist sometimes is  also a drug
ler and he might be a bandit
sometimes it may happen. Al
three go together. The first week of
December is just before us and let us
t2le all these three points togethe:r
and let us see how far Pakistan sticks
to their offer. ILet us see what they
have to say and then we will discuss.
Regarding Sri Lanka, with all humi-
lity and respect T may say that T un-
derstand the feelings, the deep emo-
tions of our friends, our colleagues.
Some of the Members have spoken
about whatever is happening. T would
sav that Government of India  ha:

foux
100-Fagisty,
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made its stand very clear.  Prime
Minister himself has made this very
clear. Whenever we- had exercised
our good offices, we had made it very
clear to the Government of Sri Lanka
that bloodshed must be avoided. Now
the negotiations are in a very delicate
stage. As I said, there ig no finality
as yet. The contours are there, the
contour which the 1leader of the
AJADMK just mentioned, which Mr.
Gopalsamy just mentioned. What has
heen agreed is, “Within the limits of
the Sri Lankan Constitution”  Only
that has been agreed to.

About the package, of course, jt is
a step forward comvared tothe stand
that Sri Lanka had taken a year back
or two years back; it is a step for-
ward definitely.

SHRI ALADI ARUNA alias V.
ARUNACHALAM : Excuse me, Dur-
ing the period of Mrs. Gandhi, “Con-
- stitution” was not mentioned. Ins-
tead, what was mentioned was, “With-
in the Union of Sri Lanka”.

SHRI NARAYAN DATT TIWARI :
Unity and integrity of Sri Lanka.

SHR] ALADI ARUNA alias V.
ARUNACHALAM: But not mention-
ing the Constitution. The Constitu-
tion may be a unitary one. How is
it possible?

SHRI NARAYAN DATT TIWARI :
Let us see. What T must say is that
I have specifically mentioned the
question of the linkage which thehon.
Members very well know, what the
linkage is. The powers of the Gov-
ernor, the question of law and order
—-all these pointg are there. They are
being discussed:

Now, one of my friends asked Why

Foreign Minister was not there. T wis
“busy ‘at the Nandi Hills. Simultan-
eousgly their discussions were going
on. ‘T had the privilege of accompany-
ing the Prifne Minister to the Nandi

T do not know, T am not sure,
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Hills. Simultaneously discussions
were going on with Natwar Singhji
and ‘Chidambaramji down at Banga-
lore. So, I could not be at two places
at the same time. Once the discus-
sions were being held with Mr. Nat-
war Singh, my colleague, he had to
take the thread forward in other
meetings. So, he was dealing with
the matter for three days continu-
ously.

SHRI V. GOPALSAMY: May I
interrupt for a minute? Why did the
Government appreciate the proposals
as good when the proposals have
been rejected by all sections of Ta-
mils? That was my question.

SHRI NARAYAN DATT TIWARI :
be-
cause’ I have not met all the Tamil
militants. T would think that if the
hon. Member has that information, it
may be correct. But, I as Foreign
Minister cannot say that. I have to
take all precautions. T have to cau-
tion myself. If I say “Yes”, I agree,
then...

SHRI V. GOPALSAMY: Hag the
Government taken the precaution, the
Government would not have stated
like this.

SHRI NARAYAN DATT TIWARL
Well, 1 think, my colleagues who are "
negotiating. . .

SHRI V. GOPALSAMY: The point
is very simple.

SHRI NARAYAN DATT TIWARI:
My colleagues who are negotiating,
are again stopping at Coimbatore, Ma-
dras. They are meeting, they are in
touch with our friends and with all
other leaders who matter. This is
very delicate stage. I would beg
humbly, in all humility T would re-
quiest ‘that we must not say any word
which would ‘hamper the suceess  of
the negotiation—that-is my only pra- .
yer—becatise all of us know. that we

" have a certain steke and what is at
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stake. Therefore, we have to be very
careful. I would in all humility re-
quest all my friends.

SHRI ALADI ARUNA aliag V.
ARUNAC}MLAM : The query still
remains uynanswered, whether or not
the Government gaid that the propo-
sals of Sri Lanka were good, whether
it wag stated or not.

SHRI NARAYAN DATT TIWARI:
Well, I have a little knowledge of
grammar. You have more knowledge,
You know, if there is something good;
it could be better, and if there is
something better, it could pe best.

SHRI V. GOPALSAMY . But there
is a difference between bad and good.

SHRI NARAYAN DATT TIWARI :
Well, I know; my friend, Mr. Gopal-
samy does not look everything as
bad, but sometimes he agrees that it
is good also, it could be good also.

Again, regarding law and order, my
able coileague, M nister of State, Mr.
Natwar Singh, on the 11th of Novem-
ber, has already clarified that the
action of the 8th of November was
taken by the Government of Tamil
Nadu as a law-and-order issue. He
made it very clear. Then again, in
all of today’s newspaperg it is men-
tioned that the Home Ministry has
vXpressed surprise over thig matter.

SHRI V. GOPALSAMY : The other
matter, the second episode is about
the seizure of the wireless sets. That
was my question.

SHRI NARAYAN DATT TIWARI :
Of course, I wouid not like to impinge
upon the jurisdiction of the Home Mi-
nister. But [ am infoimed that this
is not so. It does not come within
the purview of the Ministry of Ex-
ternal Afiairs. ! would not impinge
on what is appropriately the jurisdic-
tion of the Home Ministry. Bwt I
am informed that it was not so. They
did not have any consultatien in
‘this regard.

[24 NOV. 1986 ]
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SHRI V. GOPALSAMY:
you very much.
ted.

Thank
That answer, T wan-

SHRI NARAYAN DATT TIWARI :
Now, as far ag Bangladesh is concern-
ed, it could not be possible to negoti-
ate all the bilatera]l problems within
the snort span of time that we had.
Negotiation is a continuing process.
There are different Minister or dele-
gations going to Bangladesh and their

. Ministers or delegations coming to wus.

There are different Ministers or dele-
would not claim that we discussed all
problems at Bangalore. It was not
peossible, but certainly as mentioned
by me this waters issue was discussed
bilaterally and the expert{ group was
given six monthgy more to come out
with fresh proposals. What Chatu-
ranan Mishra Ji said is more import-
ant. What e mentioned is that in
Bihar there are big rivers which
bring silt, and floods al] the time
from Nepal. Since, I come from Ut-
tar Pradesh, 1 know Uttar Pradesh
has the same problem. The Govern-
ment of india has been talking to
Nepal on this matter on a bilateral
basis. Therefore, it is not only a qu-
e:tion of Ganga waters, it is also a
question of Bihar, Uttar Pradesh and
V'est Bengal so that there could be
ultimately an ecological and environ-
mental programme of cooperation bet
vreen Nepal and India covering all
these metters. This should mean
a mass've afforestation programme b¥
Nepal also. Nepal's proposal is that
we should consider all these, not
one project of Ganga waters. They
mutual benefit. It is not a question
say that we should first agree that we
sha’l have projects on the basis of
of trilateralisation or internationalisa-
tion. It is a question of our agreeing
with Nepal for having common pro-
jects for which mutual benefits will
oo both 1o Nepal and India. That is
their nroposal. We have to thirk
seriously whether w~ want any pro-
gress in this regard or not. It is not
a question ef Ganga waters alone.
When the proposal came the question
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‘was whether .or not we can have re.
servoirs to augment waters at Farak-
ka Barrage. Then this question came
up. So, I would like the hon. Min-
ister to consider this issue whether
we are mentally prepared to have
such a dialogue with the Nepalese
Government so that we could harness
all the rivers for our own and their
flood protection, to fight silting. That
is the Nepalese stand.

~ Now, Indo-Nepa] Joint Commission
is going 1o be set up. That was the
decision taken during Rashtrapati Ji’s
visit to Kathmandiu and the modali-
ties are being worked out. - 1 think
the Joint Commission wil] be appro-
priate for. discussing many bilateral,
egonomic and other issues between
India and Nepal.

Regarding other matters with Ban-
gladesh, as I said, there are other fo-
rums also and we will wtilise all
those formus for discussions with it.

I think I have dealt with most of
the points substantively. I am very
thankful to all the Members for giv-
ing me a sympathetic hearing.

SHRI ALADI. ARUNA aligs V.
ARUNACHALAM : The hon. Minister
stated that no instruction wag given
by the Centre to arrest the Sri Lanka
Tamil leaders in Tami] Nadu, but our
Chief Minister has clearly stated to
the Press that they were arrested be-
cause of the instructions for the Cen-

" tre. This ig for the information of the
the House. (Interruptions)

N

THE DEPUTY CHAIRMAN:
House stands adjourned for -
- till 3.15 p.vL

The
Lunch

" The House adjoﬁmed for
Lunch at twentyfive minutes
past two of the clock.
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The House reassembled after lunca
at eighteen minutes past three of the
clock. The Vice-Chairman (Shri G.
Swaminathan) in the Chair,

The Appropriation (Rauways) No. 4
Bill, 1986—contd.

THE VICE-CHAIEMAN (SHRI
G. SWAMINATHAN): Now we will
take up discussion on the Appropria-
tion (Railways) No. 4 B111 1986. Dr.
Bapu Kaldate
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